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Cine-workers Welfsre Fund Bill,
1981, which was passed by the Lok
Sahha at its sitting held on the 4th
September, 1981.”

BILLS, AS PASSED BY RAJYA
SABHA

SECRETARY: Sir, I lay on the
“Table of the House the following Bills,
as pasted by Rajya Sabba:—

(1) The Plantations Labour
(Amendment) BIill, 1981,.

(2) The Arms (Amendment) Bill,
1981,

COMMITTEE ON PAPERS LAID ON
THE TABLE

Ei1GAT REPORT

SHRI SHIV KUMAR SINGH THA-
KUR (Khandwa):1 beg toc present
the Eighth Report (Hindj ang English
versions) of the Committee on Papers
laid an the Table,

-

12.20 hrs,
[M=, DeruTv-SeEAxin in the Chair]

CALLING ATTENTION TO MATTER
QF URGENT PUBLIC IMPORTANCE

-
REPORTED THREATENED ETRIKE BY ASIAD
FROJECT LABOUR

SHRI INDRAJIT GUPTA (Basir-
hat): I call the attantion of the Min-
ister of Labour to the following mat-
ter of urgent public importance and
request that he may make a statement
therson:

“The reported threatened strike by
Asiad project labour and urgent
need to avoid it by settling thelr
grievances.”

BHADRA 19, 1981 (SAKA)

by Asia Project afa
Labour (CA)

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): Re-
ports have appeared in certain news-
papers thaft construction labourers of
the Asind profects and the D.D.A.
will go on g strike from Thursday,
the 10th September, 1981 to press
their demands for better wages and
improved working conditions.

2. Reports had appeared earlier that
labouy laws like the Minimum Whages
Act, the Inter-State Migrant Work-
men (Regulation of Employment and
Conditiong of Service) Act, ang the
Bonded Labour System (Abolition)
Act, were being violated,

The matter was brought to the
notice of the Delhi Administration.
They have reported that the following
project sltes were inspected by a team
of officers of their Labour Depart-
ment: —

(i) Construction of Fly Over at
1P. Estate,

(if) Construction of Fly Over at
Oberoi Hote]

(iii) Construction of Fly Over at
Lodhi Hotel,

{iv) Construction of Fly Over at
Mool Chand Hospital.

{v) Construction Indoor Stadium
at 1P, Estate,

(vi) Construction ¢f Village Com-
plex for Asiad-B2,

(vl) Construction of a swimming
pool at Talkatora,

The records of various contractors
connected with these projects were
examined ang enguirles were made
regarding the varioug welfare facilities
and other benefits requireq to be
provided to the warkers under the
Labour Laws Some discrepencies in
reipect of certain contractora were
detectey and nccessary steps are being
taken to get them rectifled and for
taking legal action wherever con-
gidered necessary. Eighteen proseci-
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tions have already been launched and
more cases aré being prucessed. The
Central Ipdustrial Relations Machi-
nery has also carried out inspections
of C.P.W.D. contractors and jssued
show cause noticeg in Bome cases for
paying less than the statutory mini-
mum wages.

The Officers of the Delhi Adminis-
tratlon also had talks with some la-
Pourers working on the sites. How-
ever, there was no complaint about
incidence of bonded labour,

The Delhj Administration has been
asked {, look into the demands,

SHRI INDRAJIT GUPTA: This
matter, ag the hon, Minister has ad-
mitted, has eppeareg in a number of
newspapers for quite a few days and
naturally these reports are very dis-
turbing. Up till-now, until this Call-
ing Attention notice had been admit-
ted, nothing had been said on the
subject publically by the Government
or by the DDA or by any of the autho.
rities who are connected in any way
with this construction work.

Now the statement which has been
read out, T am afraid, is a typical
routine sort of reply which any bu-
reaucrat in the Ministry could have
prepared, The point is that you have
to consider this question in the back-
ground of the facts from the reports
which are available. I do not know if
the Government will confirm that. A
sum of Rs, 700 to Rs. 1000 crores is
going to be spent on this Asiad pro-
ject, Asiad project no doubt is a pres-
tigfous affair; and since India has
been selected as the venue of the games
next year, unless the games are
cancelled for any reason, everybody
is interesteg to see that the work in
connection with the preparation for
these games {3 done efficiently, with-
out any waste of public funds, with-
vut any corrupt practices and so on.
In the background of this huge
amount of money which is géing fo
be spent, these reports have emerged
of the way the labour which iz em-
ployed on these projectzs {s being
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treated. I take the statemment of the
Minister to be a sort of, what ghall I
call, 1t halt admission that some weri-
ous irregularities—to put it at a very
low key—and malpractices arg there,
They are being Jooked into, she says.

Some officers had inspected vatious
sites ang given some reports, but..l,
nothing has emerged clearly from the
statement at all. One should also bear
in ming that today is Thureday, the
10th September, 1881, when, accord-
ing to the reporis appeared in the
Press, the strike of these labourers is
to take place, There is a report which
says that they are going to hold de-
monstrations in front of the Parlia-
ment House after going on strike
today; and their demands include ra-
tion cards, provision of water, electri-
city, medical and educational facili-
ties at the worers campus, adeguate
compensation in the case of death or
injury and DTC pasges for an amount
of Rs. 10 each.

Now a statement had also appear-
ed in yvesterday’s paper in the name
of Shri V, K, Malhotra who, as you
all know, was incharge of the pre-
vious committee for these Asian
games, which was later derecognised
by the Indian Olympic Association, A
new committee hes been appointed
called ‘The Special Organising Com-
mittee’. Many eminent gantlemen
sitting here are probably members of
that Committee. I was glso Invited o
be a memter of that Committee, but 1
declined. Now, Mr. Malhotra's state- |
ment may be criticised by some people
es motivated or something; I do not
know. But some reply must bs given
to the public charges which he had
made because they have 5 bearing on
the conditions In which the labour is
working., According to hir:, the pro-
gress of the work at the various sites,
that include various stadia which are
being bullt, the fyover, the wvaricus
hotels which are belng conatructed
including some private five-star
hotels, for the construction work of
one of which Mr. Stephen's house
has been levelled ty the ground,
here on Ralsina Road, in order to pro-
vide a plot for a private fve-stor
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hotel. But accarding to Mr, Malhotra,
the progress of the wonk on these
sites is very slow and very highly
exaggerated claimyg are being made on
behalg of the Special Organising Com-
mittee. For example, he has said, that

the main Stadium which is being built
at the Lodi Road, according to the
Special Organising Commit.cs, about
65 per cent of the woark is alrpady
complete. According to My, Malhotra,
it is only 35 per cent. I cannot say

anything about this, Thess are all
judgments which are being made by
different people, But what ig the Gov-
ernment version? Moreover, he has
stated something.swhich 1 do know,
that there is no trace of any irack
being laid! The idea of the Games was
that six months 1o one year before
the Games, the track must be laid so
that our own Indian sportsmen and
atheltes can get into training and prac
tise on that track, There is no sign
of a track so far! And, therefore, Mr.
Malhotra has expressed doubls whe-
ther the deadline for construction by
Jupe 1982 will he fulfilled or not.
Whatever it is, it is in this context
that we have to find the discontent of
these thousands and thousandg of
cantract labourers who are being em-
ployed on, these sites, which  has

reached a boiling or bursting point
that today they are probably going
on strike, which will mean further
delay in the construction work and
the Government has been sleeping
over it though the reports have been
appearing in the Press for several
weeks now, And en organisatjon, the
hona fides of which I think nobody
will doubt, it s not a  political or-
gardsation, the People’s Union  for
Democratic Rights, has made an in-
tenslve survey of the comditionas of
the work which is going on and they
have published a report. It was given
wide publicity in all sections of the
Presg, though the Government fa
sleeping soundly over it

So, I just say, to point out what
they sald, briefly what some of these
Teports say, The main thing is what
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she hay, mentioned, that allegations
have been made that the labour laws,
like the Minimum Wages Act, Inter-
State Migrant Workmen's Act, Bond-
ed Labour Law, are ell being violat-
ed. Also, I should say tHat the women
iabourers also should get equal pay
for equal work. I had reports that
the minimum wages for unskilled
lebour working at these sites is Rs.
9.25 per day. It has peen fixea at
Rs. 9.25. But the reports clalm, ac-
cording to these sources, that the
male workers in fact get only Rs. 8
because the rest of the amfount s
prid to people called Jamadars, \ ho
are the recruiting agents of the con-
tractore who have Dbrought thege
peopls from villageg im distant States
They come from Reajasthan, Utta:r
Pradesh, Madhya Pradesh, Bengal and
from -Orissa, All these impoverishéd
unemployed peopls who are really
migrant labour under the terms of
the law, have been brought hete by
these jmmadars, acting as the agents
of the contractors ang from every one
of them, from their daily wage ftHe
Jamadar takes his cuf, because, the
contractor who is employing the
Jemadars pays him neo salary, The
contractor gets the benefit of their
service and gets the worker and he
does not pay Rim any  salaty

or any commission. The Jama-
dar makes his income by taking a
cut out of the miserable daily wage
of thege workers, This js the situa-
tion, Womehn are being pald only Rs
7 and children—it is a shameful thing
and photographs have appeared—are
working in some of these construe-
tion sites. Some of them are too small
o work, but they are plaving in the
mud, filth and dust while thelr
tather; ang mothers are working on
the sites, and some are belng used
on half the wage. They should not
be employed at all. They are there
at these sgites which are hazardous
and there are chances of accldens,
and &ll this hag been Hanned Ly law,
but they are there, The TLabour
Minister ran go and see for himaell.
And I understand that an &Bﬁff
engineer ix quoted to have statsd:
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“We will employ children i it js
necessary’.

He does not bother about the laws
and other things passed by this House.
This scandalous state of affgirs is
golng on. The Minister said that the
officers of the Delhi Administration
had talks with some labourers work-
ing on the slte and there was no com-
plaint about the incidence of bonded
labour, When the officers of Delhi
Administration come and talk to the
workers in the presence of the jama-
dars and contractors, is any of them
going to give any wevidence about
bonded labour? The reports appear-
ing say that they are brought from
their homes and they are madg to
sign & bond which many of them do
not understand They cannot remd;
they are illiterate, Many of them are
coming from Staies where they do
not know Hindl. The bondas are writ-
ten in Hindi. I would like to know
whether the Government knows about
thesg bonds and what ig stipulated In
those bonds. As far as I have been
able to make out once they Thave
signed 1t if they are dissatisfled with
the conditions of work, they cannot
leave, The contractor ig shifting them
from glte to site. Once they are
brought by a particular contractor,
they cannot be released without the
permission of that contractor. If that
is not bonded lahour, 1 would llke to
know what bonded labour is, It s
going on here under the very nose
of the Government in the capital city
of this country, Vesterday during
Question Hour, all sorts of statistics
were reeled out as to how bonded
lsbour iz being detected and ellmina-
ted. Why not make a atart from your
own backyard and see what is going
on here? Just because a prestiglous
Asiad Project ls connected with I,
Government shoulg not shut its eyes
to that gnd try ts see that the whole
matter is blacked out. They are liv-
ing in utter squalour. No housing is
provided, They are llving in leaking
tents, jhugels and hovels There iz no
proper whater supply. In one place I
am told, two hand-pumps have been
provided and they are connected to
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& nearby nullah with dirty water. All
their requirements of water have to
be met with that! It is no wonder
that a lot of diseases are spreading
emong them. Some people have died.
Some children have died, Diseases
like blood dysentery arc rampant
There i# hardly any sanitation. They
are supposed to be provideq with some 7
medical facilities, but nothing bas
been provided. Instead of telling us
clearly about these things, the state-
ment “of the Labour Minister says:

“Some discrepanciey in respect of
certain contractors were detected
ang necessary steps are being teken
to get them rectified.”

What iz the meaning of this? We want
to know who are those contractors.
He could tell us their namea, how
many have been detected, for doing
what and—what punishment oy penal-
ties have been imposed on them. We
do not know anything. Some con-
tractors have been issued show cause
notices in some caseg for paying less
than the statutory minimum wage.
Currently they have won u ease for
issuing show cause notices to them.
It means it was detected that they
were not paying the stetutory mini-
mum wage, This is nothing new. This
is going on everywhere in our coun-
try. All these good laws which we
pass here, so many lawg we paas, but
in the flel; of implementation these
laws are non-starters, Nothing hap-
pens. Benefits which we are laying
down statutorily for the poorer sec-
tlong of the workers—construction
workers and the like—do not reach
them The crytng shame is that it 8
happening in Delhi, in a project where
nearly Rs. 1000 crores are going to
be spent, for the benefit of whom, I
would like to know.

Therefore, T would lke to know
from the Minister whether this sys-
tem of allowing these recruiting jama-
dary to make foreible deductions from
he daily wages of workers will be
stopped or not, whether any step®
will be taken to see that these wor-
kers at lemst recefve in full the statu-
tory minimum wages which have
been notified for them and whether




women are going to be paid equal
wages when they are doing equal
\m Wﬂh men.

SHRIMATI RAM DULARI SINHA:
Of coursel .

" SHRI INDRAJIT GUPTA: What do
yola mean by sayidg of course? They
are  mnot beipg paid equal wages
now. They are geising Rs. 7 instead
of R8. 8.:23b. I would like to know
why children are allowedl 10 work in
sugh hazardou® construction sites.
Children are never employed there
in any civilised country. What are
they going to do about elementary
human facilities like water, medical
chre, accommodation and sp on? These
workers are not sub-human beings.
They are not animals brought here
like slave labour to construct some
five-star hotel, some fly-over and
some stadium for the greater glory
and prestige of the special organising
committee, I am very glad now that
[ refused to be a mcmber of this
Committee because so many stinking
things are coming out. The Indian
Olympic Association which de-recog-
nised the earlier Committee and has
approved the present Committee—I
dp not want to go into that contro-
versy—is not represented on the exe-
cutive administration of this special
organising committee. I have got with
me the figures. There is no official re-
presentative of the JOA on the special
organising committee. So, on the one
side, the Government is sleeping and
on the other the Indian Olympic As-
sociation seems to have left every-
thing to this special organising com-
mittee, And in between, this kind of
things are going on.

Of course, ‘it is not my headache
though as an Indian I will regret if
we make some kind of a laughing
stock of ourselves in front of the
world if we are not able to discharge
the responsibilities which we have,
rightly .or wrongly, taken upon our-
%lwes, of playing the host for the
Asian Games. So, thess things are
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to be completed on time. On time
meang not only for the foreign guests
who are coming but also [or cur own
athletes and sportsmen, who should
first be given a chance for training
and pracflce in the indoor stadium and
on the astro turf which is to be
brought from abgoad and laid, When
are these things going to be comple-
ted? If the people who are made to
work ag labourers for constructing
all thesp things, are going to be treat-
ed as slave labour and bonded labour
ana worse than sup-human  bheings,
then [ am very sorry ito say that no
decent citizen jp this country can ap-
prove of this kind of thing which is
going .on, I want to hear from the
Minister some concrete things that
they propose to do, why they have
not done anything so far and not
these generalities.

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): While I greatly ap-
preciate the basic sentiments expres-
sed by the hon. Member and his con-
cern, which we all share, for the wel-
fare of the construction worckers, who
are engaged not only in the Asiad
bul everywhere, wherever construe-
tion activities are going on, I would
like to assure the House that the
statement that my hon. colleague has
just made, is a factual one. And you
would agree that 5 factual statement
can, of course, be caled hureaucratic.
But facts remain facts.

SHRI INDRAJIT GUPTA: What arg
the facts? There are ng facts—
some contractors, some defaults,

SHRI CHITTA BASU (Barasat):
The facts have been  suppressed.
(Interruption)

SHRIMATI RAM DULARI SIN-
HA: Why go you not bring their
names before the Government?

SHRI INDRAJIT GUPTA: Why

do you not find it out? You have got
the machinery for finding it out. I
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have got nc  machinery. (Interrup-
tion) 1 am glad that your colleague
also seems to be agitated. (Interrup-
tion), Thousands of women are working
there. (Mnterruptions),

SHRI NARAYAN DATT TIWARI:
There are two ¢op three matters.
There is a mention of 5 atrike no-
tice, g possible sirike which, the
hon. Member says, iz taking place to-
day. There has been g reference to
the statement relessed ty the press
by the Peoples Unlon for Democratic
Rights which, I find, has been issued
on the 17th of August, The hon, Me-
mber has generally pointed out the
progress of the work on the Aslan
Games. He seemg to he dis-satisfled
with the progress of the work., You
will agree that the Cualling Attention
Motion does not cover this aspect of
the matter,

But T woulg like to tell him
that, as far as my information goes,
progress ls continuing  satisfactorily
and almost all these projecis are ex-
pected to be completed within the
schedule time.

Regarding the expenditure ag “ he
knows well perheps, many state-
ments have been made In this august
House that the total expenditure en-
visagey for Asiad ig Rs. 3068 crores
outside the Plan and Rs, 54.83 crores
is the provision for Asian Games, So,
the total expenditure would be around
Rs, 361.20 cropes, and not about Rs.
1,000 crores. 'The infra-structure that
is built up in the process would be
evailable mot only for the capital city
of Delhi but also for those who come
to the capital city. Tt wil] be a per-
manent infra-structure foeility built
up.

Coming to the pith and substance
of the points made by the hon. Mem-
ber regarding the conditiong of la-
bour gy the statement itself says, de-
ficiences werp foung when the Delhi
Adminigtration labour mmachinery
went to the site. Therefore, 18 pro-
secutlons were launched against dif-
ferent parties, For example, for the
indooy stadium executeg by Tarapore
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discrepancies were foung wregurding
the wage alips; for the Oberol fly-over
laterines and canteens ung indoor
stadium, application for licence wast
not filed properly; for another indoor
studium the latrine was not there
and 50 prosecution was launched; for
the dress room of Lodl Hotel fiy-
over, notlce was not properly display-
ed ang for a latrine notice was not
diplayed and lence not filed, indoor
stadium notice not displayed and so on
and so forth. 18 prosecutions have
been launched,

I have nDever tlafned total com-
pliance of the labour laws. I only
say that wherever deflciencieg Were
found, we have taken proper action.
The Delhl Administration is the
appropriate authority in the matter. I
have dicussed this matter with the Lt.
Governor and the labour relations
people of the Delhi Administration.
We had meelings twice or thrice and
we have requested them to enforce
the Minimum Wages Act. 1 fully ag-
ree that there should be no place for
a jamadar, We have sajd that there
should be no place for a jamadar,
who deducts a portion of the wagc.
The inspection office of the Delhi Ad-
minjstration have found this in one
case. We have asked the Delhi Ad-
ministration to see that thig sort of
malpractice does not creep in of de-
ducting the duly earned wage of the
construction workers, So, we want
to stop this practice of jamadars.

Regarding the concept of equal pay™
for equal work, we have asked the
Delhi Administration to see thag this
concept is brought into practice,. We
have also said that gll the facllities
mentioned in the Act, like canteens,
pure and safe drinking . water etc
should be provideq to tham, Wea have
further asked the Delhi Administra-
tion and the DDA to provide mebile
hospital to go round each and every
construction site to give succour to
the workers who requipe medical as- °
sistance.

We have further suggasted that full
compensation shoulg be provideg un-
der the Workmen’s Compensation
Act ang Tnjuriey Act to any worker
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who moets with an accident, We have
also sufgested thet inspection should
be made reguliirly by the officials of
the Delhi Administration all over the
work sites concerned, a0 that the
contractors or the sub-cuntmcton or
whoever it might be, are ot their
toes all the time so that they know
that the administration jg mlert on
this score,

Ag far as other questions are con-
corney regerding the supply of bon-
ded labour, my hon. friend asked:
‘How do we say that they are not
bondeq labour?’ Just in & bond
does not make one a bondeg Jabour.

SHRI INDRAJIT GUPTA: What
is the content of that bond? Have
vou examined?

SHRI NARAYAN DATT TIWARI:
My hon. friend with all his knowle-
dge for which I have great respect,
knows that just filling in a form does
no} make any one bonded labour.

There ig a statutory difference bet-
ween a contract labourer and a bon-
ded labourer, and there {s g Migrant
Labourerg Act ang in mogt of the
cages this Act is, I think, under op-
eration and to the enquirisg made by
the Delhi Administration staff, some
of the contractors have shown them
their agreements, they said thet they
have duly registered these agree-
menie with the concerned State
Governments, but I have asked the
Delhj Administration people of the
Labour Department to visit each and
every constriction site and verify
‘whether or not these bonds have
been properly registered with the
concerned @ State Governments. 1If
they have not been done, they should
take appropriate action under the
avelleble Tawg. T share the concern
of the hon. Member in thiz respect,
but he would agree that the Aslad
project 1ig m very prestigeous profect
‘He has rightly mentioned this fact ang
I hope that nothing shall be done
which will provide & hinderance to
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the timely fulfiiment of this preatige-
ous project which is a national pro-
ject, But in the meantime I share the
concern of the hon. Member and I
assure himy and through you, the
hon. Houge, that the Government
will do whatever is practicable and
posgible and legally possible ¢, pro-
vide Buccour and help to the cons-
truction workerg in the Asiag pro-
ject,

SHRI INDRAJIT GUPTA: Sir, the
Calling Attention notice talks abous
the threatened strike ang the needr
to avoig it by settling their grievan-
ces. About that, what are they do-
ing to see that the grievances and
demands are settled? He hag not
said anything. Wil they be given any
ration cards or they are not expected
fo eat any rice or wheat in Delhi?
Will they be given any ration cards?

SHRI NARAYAN DATT TIWARI:
The hon. Member tnay agree that
cither there can be canteens which
can serve them g meal on a sub-
sidised basis or ration cards, When
they get rationg have to cook
their own meal, but when there is a
canteen on a subsidised meal basis,
we have tg be selective on this and
see what serves the neeg ot the in-
dividua) construction worker at in-
dividua] construction, site. We can-
not generalise these matiers.

SHRI INDRAJIT GUPTA: How
many workers can be feq In a can-
teen? How many workerg are em-
ployed on this Asiad project? Can
he give us the figure?

SHRI NARAYAN DATT TIWARI:
Thera are 5000 workers engaged in
the project in the Delhi Development
Authority area und 1500 workers in
the N’ew Delhi Municipaj Committee
area and 200 workerg under the
Central Public Works Department.

SHRI INDRAJIT GUPTA: Thig is
the total?

SHRI NARAYAN DATT TIWARI:
Yes. '
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SHRI P. K. KODIYAN (Adccr):
Mr. Deputy-$ipeaker, Sir, the prob-
lems o the Cconstruction workers
who arp mostly migrant workers are
not new, In thé capital city const.
ruction ‘work of various types has
been going on in the last several
yeam. Reports have appeared from
time to time about the conditions of
work and the sufferings of these con-
struction workers, Asiad project,
of course, is a prestigeougs one and
the number of workers engaged on
this  project is* also considerably
higher, But thig problem of mig-
rant workers in the capithl cily of
Delhi ijs a part of the problem of
migrant workers all over the coun-
try, 1 would like to bring io the
notice of the hon. Minister that there
appeared reports in the press about
migrant farm workers being recruit-
ed from Bihar, Orissa and castern

arts of UP. They were brought
g'olh Punjab  Haryana, Rajasthan
ang elsswhere., They were subject-
ed to inhuman exploitation. It was
reported in the press —'some of
them were treated almost like bon-
ded labourers, kept under guard.
After the work was over, armed
guard were postedl lest they should
escape”. Thig is the first point that

I wvant to bring to the notice of the
hon, Minister, Is not a new prob-
lem at all. The problem of migrant
workers has been there in many
parts of the world, I would like
to ask the hon, Minister when con-
struction work at a large scale in
ASIAD Project i3 going on in which
hundreds and thousands of workers-
men_ women and children have been
emploved, why did the Central La-
bour Ministxy and the Labour De-
partment of Delhi Administration
not care to go to thege sites to find
out that resl working conditions of
thesq workers? Now from the
statement of the hon, Minister it
seemg only recently the Labour De-
periment has atarted movimg in this
direction. That is why in the state-
ment it has been said:

“‘some discrepancies in regpect
of certain contractors were detect-
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ed ahd necessary steps are being
taked to gat them rectified and
for taking legal action wherever
considered necessary”.

ASIAD construction  work had
started Several months back. Why
did the representatives of the Lib-
our Deplirtment of Delhi Adminis-
tration not care to go and inspect the
sites? When did the representative
of the Labour Department of Pelhi
Adminisiration meke ths inspecton?
It is repormad that some officers have
talked to seme labourers, Is it not ohli-
gatory under the Minimum Wages Act
that the grimeipal emploger has 10 keap
the record, has to keep a register or a
mugter rpll of all warkers? Has this
obligation been complied with hy the
contractors? In the statement it has
been mentioned:

“However, there was no coms=
plaint about the incident of honded
labour™.

Here in the Report of the P.U.D.R.
it has been mentioned that “In any
case, near the Mool Chand Hospital fly
over site, 100 workers belonging to
Orissh recruited by the contractor were
treated as bonded labour. They were
betrg given 75 paisa each and some
rice dally”.

“They had been
jobs in Iraq.”
Promises have been given by the Con-
tractors that they would be provided
better jobs in Irag—not in India.
Therefore, I want to know whether
there is any—proposal {0 undertake an
extensive survey to find out the real
conditions of the workers and whether
bonded labour also exists, Merely be-
cause some officers had talked to same
labourers, you cannot find this out,

promised better

Is the Government aware that these
agenty who recruit labourers are free
to recruit migrant workers from any
State without the knowledge of the
State Government? Ig there any pro~
posal under consideration of the Gov-
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ernment 1o set up soine machinery in
the States, a sort of employment ex-
change or something like that, where
migrant workers can get registered and
the agenis or the contractors can re-
cruit them only through these employ-
ment exchanges?

Lastly, I would Iike to ask, in view
of {he large number of workers involv-
ed in the Asiad prJject siles and in
view of the large number of serious
allegations levelled against the em-
ployers, wipdther there is any préposal
under consideration of the Government
o appoint some special officers either
by the Delhi Administration or by the
Central Labour Department to see that
all the concerned labour laws are
strictly implemented.

SHRI NARAYAN DATT TIWARI:
I agree with the hon. Member in the
semse that he said that it is not a new
problem. This problem has bega going
on or some time, It was, therefore,
that the Parliament, in it® wisdom, en-
acted the Inter-State Migrant Work-
men (Regulation of Employment and
Conditions of Service) Act. It was
exaclly to meet the challenges of this
problem that the Parliament was good
anough to enact this law. The appro-
priate State Governmenis throughout
the country are iroplementing and ad-
hering to the provisions of the statute.

As far as my information goes, in
Delhi, the Delhi Administrations La-
bour Department has been inspecting
the construction sites. It was not just
because of this strike notice or because
of the statement that inspections were
made. But they were making inspec-
tions even before.

13 hre.

As regards the particular point men-
{ioned by the Hon. Member yegarding
lybourers coming from Orissa, the ins-
paction tfeam that went to see that
particular site mentioned in the Mu-
khiya report mentioned that the con-
tractor who had brought the Orissa la-
hour from Qrissa informed that he has
brought these workers atter entering
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into a written agreement with each of
these workers, that the agFeements
were entered under the provisious of
Orissa Dock Labour Control and Regu-
lation Act, 1975, and the coples of the
same were endorsed to the Deputy La-
bour Commissioner, Bhubaneswar. In
the agreement specific provisions have
been made for the payment of advan-
ces, railway fares for transportation,
daily supply of foodgrains, payment of
minimum wages of Rs. 120 per month,
weekYy holiday, overtime payment,
supply of drinking wateg and tempo-
rary accommodation etc. The contrac-
tor had also furnished Money Order
receipts in respect of amounts sent by
some workers to their families in Oris-
sa. It is further informed that there
is no restriction on the movement of
workers and they are free to return
to their native places as and when they
desire. According to him, a number of
workers have already returned sifice
the commencement of the work. The
last batch of 21 workers who have gone
back left on the 18th August, 1981. In-
dividual enquiries made from the wpor-
kers have also confirmed the above
statement of the contraclor.

Regarding the particular point made
by the Hon. Member I have this re-
port to make which has been provided
io me by the Delhi Administration,

I once again assure the Hon. Mem-
ber that whatever is possible under the
law will be done to help the construc-
tion workers who are working in the
Asiad Project. They might be. mi-
grant labour or contract labour or who-
soever they might be, we shall try our
utmost to enforce rules and statutes,

»f) worat frsy mgwre (V)
3TN FEIIW, FEY AT A G
AR F1 g #F 9r mr # g
g afemrdmrdl sA R FRA A
Y fmmarf ar af F, 9 qrFA §
far wmavgw FEEEY o ard
“Fe, 78, 38" 7 framz qu am
T amr § W ag e ¥ wfo-
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wfenedea & war awrz Y foovd 41 3
werere & ag AT wrgern § e & wfirerd)
fegae & & fewam & § o fom
arée ) 33 wiawdt & site o 7

# ug o amar argar § fe mg ¥
fead 3% 9T AAFTR FT wREEA
w1 wwew J5ET § 7 afs @ g @
W & [OAN GAGE GF S G
71 3 A ot ) fast B 7 oafe g
fadfy 8 &Y fwast *1 awr foefr & ot
fwmat w1 afi fasy R 7

ot 1T 3 weA A § wg § fe
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% Wt sTRET F aRer ¥ stiw wv
F v w fod & ? wa owwrw W
Oy FT R NN W F 7
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®HT T 1T GOl 91 O WA aRie
®F7 W TW ¥ f g wr fon
S| W G NG SR a4 %)
A A fear s oA qoe st
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Wit feamrargds aft marg foar § fn
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W T2 97 ¥ 9T AT o ST
T & s 9 fear o o %
Featfm wren ¥ oy ot W Ay §
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ot wwt e wgee @ 99 7 o
A aar fa feaRl o0 gEEr W
st aar gt They ?

ot qcue ger ferty o X LA
frlde v @ § 1 & Y e i S areey
wgar D3, W wRTER, ot § s
I3 erarR e | Hug ey woa e
e feed sX wfewd #ft fagfm
F1 aravawa g, Fedm g 5 ool
ua ey ) a1 ), g 8 o afaw
nfawr®t 31 7 & qmar Ifwa gar,
ot feeedt swTEa ¥ ammr wrfg, ok
FaTar AT

A FEE T @ qELT IE1E K
qTe Q) 8, W) TTHE WaATHY W ¥F a9
Fq 18 1§ oy waTea ¥ I @ E W
In 1 it an F1E emr aff g §
ng watHa & I § s @g vy waew
¥ w AT FAET WX | gAY A ag
t o quriie fada #r arfe swdh
ATTRTE T T |

SHRI CHITTA BASU (Barmsat): I
have listened o the statement of the
hon. Minjaster of State and also to the
replies given by the Minister to the
various questions ralsed. ..

MR. DEPUTY SPEAKFER: Yours
will be a new one,

SHRI CHITTA BASU: [ can sssure
you.

The statement, to begin with, doens
net carry conviction primarily because
of the fact that there has been no re-
ference aboyt the atiempts bhelng made
for the gettlement of the disputes and
settlement of the demands for which
these large number of workers are pro-
bably going on a strike to-dsy. There
is no reference about that. Secomdly,
beoause of the fact that the statement
does not accept the existence or Incl-
degce of the bonded labour system in
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this project. Thirdly, the statement is
not only, what 1 would say, half-heart-
ed but a full-fledged attempt to sup-
press certain facts. A deliberate at-
iemptl has been made to suppress facts.
It has not revealed any facts. It has
revealgd certain facts bul it has con-
c.-aled more,

MR. DEPUTY-SPEAKER: The state-
ment madg by a Lady Minister will
never be liked by a bachelor,

SHRI CHITTA BASU: This is a dif-
ferant kind of statement. 1 am sorry
that statement is neither wanted nor
d sired by me.

My firsl charge against the govern-
ment is that while the Government has
accepted in this statement that certain
laws have been violated and mention-
ed two, as a maller of fact, after
going through the conditions of work,
I have come to the conclusion that not
less than six existing labour laws have
been violated and you, being a man of
labour, would understand, I am mak-
ing a list of these laws which have
been violated by the Asiad project,

(1) The Bonded Labour System Abo-
lition Act, 1976 which was brought to
prevent pconomic and physical explol-
t.tion o the weaker sections.

(2) The Minimum Wages Act of 1948,
the object of the Act being to ix mini-
mum wages with a view to obviate
chances of exploitation of labour.

(3) The Equal Remuneration Act,
1976 which is an Act to provide for
the payment of equal remuneration to
men and women workers and for the
prevention of discrimination on grounds
of sex.

{4) Personal Injuries (Compensation)
Act 1963

(5) The Workmen's
Aet, 1023, and, lastly

(6) The Employment of Children’s
Act. 1938,

Compensation

These are the existing Taws which have
hoen violated in the ASJIAD Praject.
That is the moot polnt. Wow, T should
hive the chance of explalning as to
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how these laws had been violated. 1
shall be very pbrief. Regarding the Mi-
nimum Wages Act and Bonded Labour
Acl, I have come to know that all the
workers were getting less than the mi-
nimym daily wages tixed, and, in some
vases, were leading a life of-bondage—
lied. to the Jamadar—that is, during
the entire period of work—without any
right 1o quit and join some other
work. This is the violation of Bonded
Labour System (Abolition) Act and Mi-
niinoum Wages Act. I think these wor-
kers were gétting Rs. 7 only as has
been mentioned by Shri Indrajit Gupta,
The second violation is the Inter-State
Migrant Workmen (Regulatlon of Em-
ployment and Conditions of Service)
Act. Such migrant labourers are en-
titled to certain benefits. The benefits
are displacement allowance, suitable
residential accommodation during their
period of employment, prescribed me-
dical facilities free of charge and re-
gular paymént of minimum wages.
These are the facilities which are pro-
vided under the Inter-State Migrant
Workmen (Regulation of Employment
and Conditiims of Service) Act. Thése
workers of the ASIAD have been de-
nied the benefils like the displacement
allowance which is agual ta 50 per cent
of the monthly wages payable to them
or Rs. 75—whichever is higher to be
paid to the migrant workmen at the
time of recruitment by the contractors.

Then there are no provisions for suit-
able residential accommodation, no mi-
nimum prescribed medical facjlities.
Therefore, Sir, the Inter-State Migrant
Workmen Act has been violated in al-
most all the cases. Both under the In-
ter-State Migrant Workmen Apst and
the Standing Regulations, the contrac-
tors are expected to provide suitable
accommodation for the labourers, These
Standing Regulattons have bean violat-
ed, A= T mentioned, the Inter-State Mi-
grant Workmen Act has also been vio-
lated.

Sir, the plight of women and chil-
dren working at the sites 13 worse. At
some sites like the filyover near Minto
Road, women are getting Rs. 7 each as
dally wages, the remainder of their
dues appropriated by the Jamadar
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This 1g a gross violation of the Equal
Remunerat.on Act, 1976 which prohi-
bits discrimination of the payments on
the ground of sex and also of the ILO
Equal Remuneration Convention (No.
106) which has been ralified by the
Indign Government.

Sir, although child labour ig probi-
bited, there are large nuraber of chil-
dren aged between 10-14, employed at
the Talkatora site, I can give some
deta'ls also. Shri Indrajit Gupta has
mentioned that there are some officers

-C.M.B. officers—it is on record—who
actually employ the children when
there is shortage of water. Therefore,
Sir, this is a palpable violation of the
Employment of Children Act. Women
latourers with children {rce an uphill
task, having to work for regular hours
at the siles pnd looking after the chil-
dren at the same time.

Sir, there is no provistom far these
Thewe are the vielations. If you permit
me—1 think you should pstmit me—
I can sav this, There are certain -
tences which are of heartwemding na-
ture. I guote: Some worksrs from
Bhawanipatra of Orissa who had come
in a batch ef 55 and worked under a
‘Jarmadar' called Amar Nath Raut,
each of them gets 7 kg of rice and Rs.
2.85 for vegédtables per week besides
Rs. 110 pm, as salary. He often de-
ducts & tull dey's wage If he is not
satigfled with the work., At Talkatora
wotiters are required to do at lYeast
half dn Wour's overtime without any
extra pavment.

It has been admitbed as meniionex
by Mr. Kodiyan that a contractor ac
copis that he hasz broughi some men
frem Orissa under the Orisea Dadan
Agl—a bhargover frow colonisl days—
under which the emplover glves some
money in advance to the werker and
extructa from him as much labeur as
posalble In llen af the advance. In
ad@ition to this under the Orieza Da-
dan Act these contractors entice a
large mumber of migrants who ceme
over tv Delhi on fhe assurance that
théy will be nll sent fo Jran and Trag
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after one year and dyring tbis one
year they will work here and lor which
they will not get any wage. Sr, it is
borrible and cruel. Therefore, the
House should get some idea aboul the
cruedty that is perpetrated on the
ABIAD workers., These workers also
complained that we work while there
13 work, While there is no werk there
W no payment made. Mr. Adhir
Piswas, g wotker from 24-Parganas
srid when a cemstruction firm runs out
of Taw-matesial or there i8 rain or
there is np work then they are not
maid, Further he sald a very sbock-
ng thing and I quobe: we are net al-
lowed to ¥Yormn a union which ocould
vaide our grieveonces, ‘These cantrac-
tars do 1ot gllow them to fofm umions.
This 15 the statement of the waorkers
engaged there

Lastly, some workers have made &
staterment that some labgurers at the
ASTAY site got to Detni originafly as
m¥tibers of the kisan rally organised
by the Congress (I some months ago
but were left behind by the vrganisers
and without any money to return to
their villages they are forced to work
at the sites.

Str, a typiocal case is that of Bhawan!
Mistry who entered Indin from the then
Fast Paklstan in 1964 and moved from
one refugée camp to another in Mana
anfl Woskimgabed in Madkya Pradesh
and thén to Kaegahagar in Andhre
Prudesh. On faMing 111 gnd oquitting
one camyp his ratitn card was eanosl-
led. He came to Delhi to predent his
case bmfore {he Heébabilitation ofce
people who sent hm to the Bastar
camp from whére he wme sént back to
Delhi for further clarfleation. Pinally,
Str, that unfortunate displaced person
frdgm Fast Pakistan ag landed himsel?
up as g labourer In one of fhese Asiad
sites. Sir, these are really very cruel
incldents. Therefore, Sir, I gm coming
to My Quesiion sttalgiit now. Haviug
regiird to all the fmcts which T have
narrated, .

MR. DEPUTY-SPEAKER: Only one
general guestion Plenge.
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SHRI CHITTA BASU: Yes, Would
the hon. Minister constitute a cormmit-
fee of the House to see that the griev-
ances of these workmen are properly
fdentified and a proper report iy made
avallable to the House itself? This is
sumber one. Then, number twao is this
So far as implementation side' is con-
cerned, there are instances of violation
of 7 laws. ‘Would the Governinent of
India set up a cell, a particular cell of
officers of his Government, his Depart-
ment, to see that these existing laws
are properly implemented in each of
the Aslad sites? Would he set up a
special cell to monitor the working of
these Acts in the Aslad project sites?
Finally, Sir, may I know this? Has
ihe Government of India got any pro-
jeet or any proposal to provide alter-
native jobs for these people after the
Aslad games construction work is over?
1 am afrnid that several thousands of
these workera will be thrown out of
their joba. Would the Government con-
sider right from now to provide slter-
native jobs for them after the comple-
tion of this work, because the work will
be for only 10 months or 12 months.

MR, DEPUTY-SPEAKER: The way
in which you are saying, I am afrald
whether they will continue {ill the com-
pletion, because, they will go. You
have made 3p many suggestions.

SHRI CHITTA BASU: They have no-
where to go. They were left behind
by the organisers of the Congress-I1 Ki-
san rally, They have got ncbody to
take them back. They are forced to
stay there. At least there should be
some alternative project for them so
that after the completion of the Asiad
project they could be provided with
some sultable jobs. We have to ses
that they live |n this country of ours
with dignity, honour and prestige, as
read, free Indian citizens of this coun-
try.

SHRI NARAYAN DATT TIWARI:
We have just heard a veteran parlis-
mentarian. I am rather very chery..

MR. DEPUTY-SPEAKER: He (s &
veteran trade union leader mise.
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SHRI NARAYAN DATT TIWABI: I}
would not by very polite on my part
to brandish words and arguments with
him, Heg said that our statement did
not carry conviction with him; ahd tbat
there has been a deliberate attempt to
suppress facts, Sir, I am sure that he
is following the dictum of Randolf
Churchill who said that it is the duty
of the Opposition to always oppose and
never to support the Government! A
veteran Parlimmentarian as he is, he is
following that age-old dictum, always
to oppose the Government and never
to support it at any point. So, what-
ever effort 1 may make,~I may try my
best to reply—I do not think thet I
would be able to carry cenviction with
the hoen., Member, What the hon.
Member did was to read out the sum
and substance of the statement made
by Shri Govindan Mukhoty, President,
Peoples’ Unjon for Democratic Rights
on the 7th of August. He has read out
the main charges levelled by Mr, Mu-
khoty, These points have already been
very ably referred to by Shri Indrajlt
Gupta. I never thought that he would
repeat the same paints which Shri
Indrajit Gupta has already menticned.

SHRI CHITTA BASU: No, no. He
hgg not made this point,

SHRI NARAYAN DATT TIWARIL:
To all these points in gubstance I have
already replied. Whatever Acts are
being followed, we have accepted that.
Inapections have been made. They
have found out certain irregularities;
prosecutions are launched. I don’t think
that Mr, Chitta Bagu can level any
charge against ug, gaying, we have not
acted to entorce these laws., We have
done our besxt He also mentioned the
name of one Amearnath Rauth, 1 have
already replied to that point when Mr.
Madhukar gpoke abouf it. I have =l-
ready read oui from the Inspection re-
port on that very point which he made
regarding Mr. Rauth,

Regarding the so called bonded la-
bourers from Origaa, they ara not hond-
ed labourers. They are contract Ia-
bourers. They are migrant labourers.
The Inspection Report is thepe and
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whatever particulars are given, we are
not spat.afied. We have ocurselves atk-
ed .the Delhi Administration that they
should fulfil the responsibility and there
is & Statute and they should take what-
ever action is required under the rules
and regulations. Now, regarding hav-
ing & Committee of the House, it 1s not
the tradition that we have committees
for all such matters. It would be im-
possible for this House to function if
we have a Committee set up for each
and every complaint, I was surprised
to find one allegation being repeated
by the veleran parliamentarian, no less
a4 person than Mr. Chitla Basu. He
said that they were not being allowed
to form Unions. If they were not al-
lowed to form Union, how can there be
a strike today? There is8 g Union and
there is a strike notice. There is a de-
monstration and there are Unions. The
Calling Attention Notice itself mentions
of the strike notice by the Union. The
Unions are there. The strike notice is
there. I dp not know how many peo-
ple are there in the Union., This is
being organised and there is a strike
notice. The Calling Attention Notice
o which Mr. Chiita Basu has append-
ed his signature itself mentions the
strlke notice by a Union, that is, Bha-
rat Mazdoor Unlon.

Then again being an eminemt politi-
cian, he should have restrained himgelt
from making it a political issue by
mentioning “kisan rally”. I do not
know whether these leaflets were of &
Klsan rally or of a Mazdior rally.
There are ao many rallies | ke Kisan
Rally, Mazdoor Rally, trade unlon ral-
Iy, ete,

SHRI CHITTA BASU:
ment has come.

SHRI NARAYAN DATT TIWARI: I
have alsv got the statements here.
There are no names mentioned. There
are no addreases mentioned. I would
lixe the hon, Member to give me any
names. Do you have any nemes? ]
Tequest the hon. Member to give the
names just now. He I3 mentloning {t
in a generalised way. 1 would request
him to refrain from speaking like this

Thix state-
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in this House. It iz not a -very good
example.

MR. DEPUTY-SPEAKER: Qur ki-
sang do oot work all the year round.
They do not have work for the whole
year. Some might have come here.

oft dbyw were (amalfiy) T
7grea, vt qrafrg o of war W €
f& ot g9 gfavm W aw @
wTO% S1A1fza faar g | agtaw gwid
qr7fTa wae o werefn T & gfas
i S 3 Wrw T o wAge ®
gfear vk oo fod art aix I,
A9 AVPT U TE FTA & aEeg 5 oy 4y
st ¥ N gena fe2 §, & gan faegw
AgAn g fwa 7 ag awaar § fe gfaam
1 A AR fRarqar g gk = &
AT9-H(T ¥/ Q74 aga § ¥ w=f
7arf 1€ B, 38 W mame ug @ fw
TIFTH FTH TR ATHT F) WEHGT AL,
TA R WM w7 A O A o ofmga
aex &Y gy & fodr oft #+mm dof A
Y @, T E overaz wrey g

ag KA Zw ®( ror § v ars
30 are ® ¥T gAR W ¥ ufma
TERER AT RE 1 1953 @R gfim a
hmmwmtr w1 gare oW
ofer oy ¥ ST A | %
BT ar R afdw §, agi o
LU CEIE I o O
# ¥ W ¥ ¥ ofma e
¥ W™ g FAL UiMAA wRE 30
WA HT FElr el wan Qra §
fraft acwve & o ga &npfa dr o,
afea 3 ary vt fo®r ¥ oot § g2
T # ag A v gar durd ar
@ REfmrrm agfp ¥ fing
AW &1 wvk wgar § f8 m B 700
mﬁtﬂarﬂ@mtlﬂtﬂf s
¥ fe 1000 w0y wvar ww &) wr ¢
) fee 7o nwd wTHY qrwd g1 awar
L.
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A arqarfa o a-ge xR wrTa 8@
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B AT %1 W fanew wod
x4 grIfan fafrey ofx #1e 9o
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%1 fgenn 1 2 1@ wigm § feafh
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ax Ty A o) fs o #1 awq ¥ glrgn
Azn wr Fm g A€t By wwar, ¥
zar sftfazd & o g1 awzdt &
ag gr e wa F ura wuar &, o
wa fedt % o g9 T ey w0 g0
®C®T | g aqrE 2t qreh ¥ agd
ﬁfﬂ!ﬂ' ure e 11\?&!# ﬁ, o
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ag o fadt &8¢ F wzam WX
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W o7 A e ok arwe o ol
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e fagrT @ ferwt 3 i § Wik 39
Rt aremErad ¥ fe qugdt
YIVIT, FH AN A AW E, T AW
7 ¥ OF, arfe ofran 7w gaeE
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s 97 3 &AT Wk B ofw of
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RouRaTE fo FHaraagaw dar
aff g, AasdareaE fum Wy
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Frgur fa 7@ agizy 38 g7 AT WY
as fasirz w3

TR TO Wi FLATY AT T | IAF
ag arawrdr fadr & f& gramww
mZz ¥ q 9 fan @rgiRed Terg
W4T 77 €31 &, @i 3w fixas
Fxa1z wagdl ¥ akey aver 37, =
I¢ HT, AMTAl @ | FAT ey qqi
fas greatema & 259 At & Sy
g 77 wgr § $5 ez w51
qraAled, A §IHIW | TeReT F,
F3ATH &% ¥ Al | 37®A A 98
qRAfI | g wgiRa 1 ug wafo-
foe® geAT 2 @I E | 4 SIEATE f
A A gy A1 H STAATA

At as wage feaar §, w3i w4
tg“noaq'sma“ﬁ n{r a-ru'g ¥4 3
R wag W Afus T ® @ A wr
21 Ty A W R KGR dET ATAT
Tifge fr 3= Y 1 856 W07 ux
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AT ¥ATA FTRr A 1 7 Srgarg fa ow
HA G T AT egATETE F 4G —HAT
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RITT 47 3 | agt faeft gedezT ar
AfFaT F1 v oT N SF @ @ ¥
T EH I TSy Well §51 ST, T WBT
g1 ugoten & T s few R,
% X fe Far 3 & @Y ¥ egaear
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JRATHE AT TR 777 & AT Tz
offefadis agt wE g, 34 & fL3a
FAgH ® ATAEFAT F w9 M@
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F% i fled g @E, Qi & Fiamae
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ZAL I F am@l i GG
ar AT Fga & ST &, 7ga & TR
& TP & ¥ A i N g7 & F
I ¥ FH JGAN &1 FLITL FH AT
st @7 sirgwr, Cfwan TF § A aga
& At F wET T2, T Syt &
fee aysa & o &Y 29 & & qpa o
ST GH FT Q2 F= #7317 fao
WM gy swagdr g ST | T wW
& fan o ag £1€ swgen ¥61 7

| OEWEAM TE 0 gl
A 37 @ TN A gr Fifag

vl 3 ge o g c s o A
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Q@ &7 Afra A i 7 @ FE
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us feemz @1 A amy s f&
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FIAFAAAE .. . (RadmA). . .

fTaag it a1 & 72 faa ) a)g
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W WETs 39 (FAWAY) A8,
msfRaamiadiz). . (ugam). .

st Rrew 3w feardy o fEe
TARAR? A A aa i s
Fo SFGN TN FT R

arad, mwfag agea, AEge
T A FE FE, TF Al g4 9]
oW 9% fAuq & oW oer w1 IS
fwar sigr g9 AANT Ft T2 gL,
IAFY FAF IFIA & 8, ITHT A9
ST AT S o § fasey e
& il & 9w ®G F R wgr
A g3eq il fqa FT qeq 3 &
A IAEF AL H AR A W@ A W
#oAasd &

UF SR g vyl v v g
T At & feg &g ® gaei w0 H
W g TR F1 g F@ W
wfsmf Y W &, g a0 adr & 1 FE
©SEE 9T SaAT A W @ wgl TRE
| a9 W 3 TN, agi AT
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Fgr AT WE £ Wi qFar § W wg
i @ af Ko W sl wrewes:
¢ 3% fou gm wmR w91 @ A
A qAm A I99 F fqo af Jw=
FT W B TH AW FT AT WY gQ
fF o qra F1 g 9T A 37 w0
39WTa 7 93 | #3951 i aam
a1 93a1 § 5 sadr aw g ¥ wre
SiTg 3T &1 A GHIT AT O @H
e Am & oAy wrardy A7 @ g oA
Fa F A FEr & qfved § 3A H N
wafaar 3 &), 3@ T F wWHE @
g0 3AF ATRE & ¥ fwar s

WEl GF A0 WM T AS(H §, gAY
|1 mfwars N9 §1 @@ aW &
A4 # az ©37 39F) Tad g Afwa
Sy Al N ¥ feiq SR fad &
i grg fear & av & awaar g f@ =7
qFTA F) qrAAT IEa @ gar

MR. DEPUTY-SPEAKER: She will
also take Mr. Zainul Basher. Even Mr.
Indrajit Gupta—if you want you can
also go along with the Minister and
personally see the things. You can
lake some members from ihe Opposi-
tion also because th!s is a big national
issue. The prestige of our country is
involved. Thereore, we must conduct
these Asian games very well. We rgust
keep the prestige of our country high.
Everybody must cooperate. The work-
ers, according to you are also s:aw:rific«-.1
ing. Why can you not cooperate?

] Aaroye e st @ 0 ofiEA

Wgl §% T F YW &, 42 3 awar €
fa =z aea O &Y afew ag w2 foe
T #wfz & fo faq aedo o
§ ag I S5MET Ik wiesw H Ff
odY & @ & fa ofimre 45 %2
8 @Ez ¥ | wWife @l a9
sa@Er 561 § ) fadndt 7@ & qam
F1 ot 57 FEw ¥ g ofae § gt
ufmare T @ % WMWT § | EEH
miEt 1 F1E gvw 7 & 1 g wer
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¢ fur faQeft aot & W Famrer § * Qar
w74 dare v ¥ Jezr WA fyad fr
g aferare &0 W a9q & T € a9 |
TH §EeT ¥ 99 F (O agam § W
ot W gm-aa gar favam o
Wt & g Ewdl g W gw I N
FAray (A ga AR 43 §) F w9
a3 8N qwrfag w4 [
FTT FT Wit —xq # qF W § )

qAdfq wxEr ¥ A corfrad,
fzedt vafuiredwa o1 fofMova® o
o ¥ wWiaT ¥ & I TG IWT B )
anit gAfaad frar ot & aff &
I A Az & T § AfTF WwHGT HI
F——xaw oo & 3% F27 Wi §
# X@AAT AT TGT ¥ AT 7IA
T WAt ¢ 3T FHF, T fAA
TA G AW R A A AT
] q¥ Jezr wew | 7 fre; wwEs
7 giwg wer {3 18 525 w0 Fraqm
F1 F¢l T KA a=1 36 qgAr fzar
AT |

1431 hrs
RE: CALL ATTENTION

Reported murder of Lale Jagat
Narain

MR, DEPUTY SPEAKER: 1 have
to inform the House that in response
to notices received from a large nurm-
ber of Members and the observations
made by the Members earlier this
morning the Speaker has admitted a
Calling Attentlon for tomorrow on

the reported murder of Lala Jagat
Narain,
Ag such, the Minister of Home

Aflairs wifl make z statement on the
subject in reply to Calling Attention
tomorrow,

Mr. Venkatasubbaiah,
to say something,

THE MIMISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND

you wanted
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DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P, VENKA-
TASUBBAIAH): I would only like to
make an appeal to hon. Members.
Now the discussion on Supplementary
Demands for Grants (General) is
going on, Two houry have been allot-
ted. 1 would like hon, Members to
co-operate to complete this item on
the agenda this evening,

MR, DEPUTY-SPEAKER: Supple-~
mentary Demands you want to be
completed, That means, what do you
want? You come up.

SHRI P. VENKATASUBBAIAH:
That is what cooperation means.

MR. DEPUTY-SPEAKER: That youa
must say,

SHRI P VENKATASUBBAIAH:
Tili the demands are approved by the
House, the hon. Members should co-
operate,

MR, DEPUTY-SPEAXER: The
House agrees to complete tha Demands
and to sit beyond 8 O'clock.

SHRI INDRAJIT GUPTA (Basir-
hat): That can be done, provided one
item on the agenda is removed.

MR, DEFPUTY-SPEAKER:
item?

SHRI INDRAJIT GUPTA: There is
one item before these Demands,

MR. DEPUTY-SPEAKER: Because
it will take time thjs request has been
made, Because it will take more
time, Government wants that this
item to be completed,

Which

SHRI CHITTA BASU: (Barasat):
Why do you not take it out?

MR. DEPUTY-SPEAKER: Na, no. It
cannot be taken out,

I adjourn the House to meet at 2-55
p.m.

1355 hme.

The Lok Sabha adjourned for Lunch
till Fifty five minutes part fourteen of
the clock. ¥



